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GOVERNMENT OF RAJASTHAN
LAW & LEGAL AFFAIRS DEPARTMENT

" No. F. 12 (4) State/ Lit./93 Jaipur,Dated 22.11.94

CIRCULAR

Status, Duties, Responsibilities and powers of the officers of Legal
Service posted in the Departments.

Object of Posting : The Officers of Legal Service are posted to
assist the Administrative Secretaries and Heads of Department in dealing
with legal and Para legal issues arising in day-to-day administration of the

HDepartment's and further to look after itigation and safeguard the interests

o8

~of the State Government in cases pending in the various Courts.
Status : Officers of Legal Service will act Advisers of the Department

in all legal matters including service matters, Departmental enquiries,
drafting of Statues, Litigation and in all other legal and Para legal issues
arising in day-to—day administration of the Department.

2. Representative of the Law Department :

(@)

The Officers of legal Service will be directly subordinate to
the Administrative Secretaries and Head of Department
concerned. It will, however, be their duty to ensure that any
irregularity or procedural defect which they have been able to

~ detect should be brought to the notice of Administrative

Secretaries/ Head of the Department and to suggest remedial
measures to set them right and to check recurrence of such
irregularities and defects.

~ The officers of legal Service should identify the areas in which

they have to take the steps essential to safeguard the interests
of the Department in cases pending in various courts and
further to see that the directions, if any, issued by the courts
against the Department are complied within time. In cases of
appeal-/review / writ / petition / revision by the State against the
judgement in question, the officers of Legal Service should also
ensure that ‘Necessary stay orders are obtained in time from
the higher court by the OIC. If they feel that any statute or rule

~ requires any revision or amendment they should submit their

opinion to Administrative Secretaries /Head of the Department.
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3.

Duties and responsibilities of the officers of Legal SerVIce :
They will be responsible —

(i)

(iif)
(iv)

(v

To furnish advice in every Legal and Para legal issues arising
in day-to- day administration of the Department and try to solve
the issue at the preliminary stage to avoid unnecessary
litigation.

To advise whether the department should contest/ not to
contest the case and apprise the Administrative Secretaries/
Head's of the Department about the factual position of the case.

To clarify the stand of the Department with regard to necessary
pleadings in the matter.

To examine and advise for filing / not filing further appeal /
revision / review special appeal etc. and apprise the
Admiinistrative Secretaries / Head's of the Department about the
factual and legal aspect of the matter.

To see that after filing of appeal, review or revision against the
judgement in question necessary steps for obtaining stay, if any
in the matter have been taken by OIC. ‘

To dc any other work concerned with and related or incidental
to the duties mentioned above.

Officers of Legal Service should™ be entrusted mainly with
advisory -and litigation work and they should not generally be
appointed as officers-in- charge of the case.

Sd./-
Secretary to Government

S




